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R ~ HYDERA3LD 3ENCH.

0.AREGD. NO. 30 T& [F9 . Date: 2577{37 -
5 ’
3 T

- issue of this letter, failing which you apélicatiqn will not

I am to renuest you to Eectify*the defects mentioned

below in your application within 1 days. from the date of'

be registered and action under Rule 5 (4) will follow.

WhLw, e - Y y
A L‘Ehl %
AP RY
w0 Y guipiBP A

\t«.‘{ 4 el ;9!\‘

DEPUTY KEGISTR:LR(JUDL)

.l’
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" CENTRAL AOMINISTRATIVE TRIBUNAL
"HYDER ABAD  H& NCH ' w

e Ry " — e ok o et v . e Ll e e e

Onlz_ of DeCiST.v: 5 16.97———o
*_ﬁégfgﬁﬂﬁﬂﬁﬂﬁfyi4nﬁL;Mi<nimuzL____“__ﬂ_;_;_pgtitioner(S)
-~ V- Venkate swars Ra0-—-———==~=——emm o eme -Advocate for the

Petitioner (s)

Versus

Chairman, Telecom,C¥mmission,

~-IsRoeGopal Rao_____________ . Advocate for the
. ' flespondsnt (s)

THE HIK'BLZ SHRI 4 posendra prasad, Member (Admn.)

THE HeN'SLE SHRI g o yai parsmeshwar, Member (Judl.)

1. Whether “eporters of local fE pEr's May Ce allowed to see

the judgemsnt?
2., To bhe referred to the Regorter or not 7

3. Uhether their Lordships wish to sec the fair copy of
the Judgenent?

4, Whether ths Judgement is to be circulated to the other

Benches?

Jud-émenf delivered by Hon'ble Shri i '
° / H.Rajendra Prasad,M(

h




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD e

A\

‘dated t 3+10-97

e . | i P .

Batween

i. C. Subbarayudu - . ... "'
2. P.N. Giri Prasad

3. S. Kanaka ‘purgaiah

4. P, Venkata Ramana

%, C. Ranganayakulu

6. M. Sekhar

7. K. Muniraja

8. S. Venkataramana - : '
i0, 6. Venakteswarlu :

11, M. M. Seetha Ramudu .

12, pP.S. Madhusudhan ;

13, P. ‘Surendra Babu _ v C
14, K, Kumar : } : i _
15. M. Venkataraghavulu R = : A
16, S. Sudhakara Varma Do : '
18, P. Kumar

19. P. Venkataiah

20, S. Karunakara Varma
21. K. Raveendra:
22, P. Seshadri

23, H. Kasim Sharif

24. P. Mapjula

25. P. Raghupathi

26. A. Nagaraju

27. V. Chandra Sekhar
28. K. Shivaji

29, K. Manohara

30. S. Mahaboob Basha :
31, P, Balaji : |
32, R. Saravana Perumal . , ’
33. S. Ghouse Basha

34. M. Abrahim Kennady
35. M. Ayub Ali Khan

36. G, Murali, and

37. T. Chinna Chenchadah _ ’ :+ Applicants

. and

1. The Chairman
P Telecom Commission
New Delhi




I T S

— L

. 2. The Director General

Telecommunications
Hew Delhi 110001

3. cmi.ef General nanager

‘relecommunications,‘ ’

A.P. Circle,’ Abids

Hyderabad R

4. 'nelecom District. Manager - .
T‘w@d‘“ | "8 Re,s!po_,t'ldents

cﬁun‘sél for the &pplicants t V. itfehkqte'swara Rao

: ‘ hdyp‘céga

sJ R Gopal Rao

Counsel for the respondents
: e Addl. oasc

coRAM

HGN. MR, H. RAJENDRA PRASAD, MEMBER (ADMN.)

HOH. MR._B S. JAT PARAMESHWAR. MEMBER (JUDL )




o

22903

oz dated : 3-10-97

Oorder

oral order (per Hon. Mr. H. Rajendra Prasad, Member (Admn. )

Heard Mr. V. Venkateswara Rao for the applicants and
8ri J. R. Gopal Réo for the respondents.
1. The facts of this case j—g similar to those contained in
05.777/96 andjOA.8}3/97. The directLon contained in the
above OAS are .app.i';icabﬂ.e n lthi's' OA. Accordingly the follow-
ing dikectioné are issued : ho e
i) The appiicantg may'file a representation, if,advised,
within four weeks from today to the respondents with the same
relief as contained in this OA.
11) 1f it is foun@ that the applicants are actually working
as of today,’the respondents ghall examine thelir claim and
ﬁake‘app:opriate d?cision in ﬁhe ma;te#. g copy of the
decision so arriveé at shallrbe conveyed to ;he'applicanta.
In case the élaiﬁ is ;éjected, reasons for rejection shall be
communicated,
1?1) The applicants shall nét be diseﬁgaged until a period
of two weeks expirés after‘the decision on the representation

is taken.

2. - The OA is disposed of thus at the admission stage.

M= il
(B . Jal parameshwar) {H. Rajend rasad

Member tTudl,) Member{aAdmn.)

gt~

Dated : October 3, 97
Dictated in Open &ourt q 4\(7(\///”’%§;
o DR @)




(W

OA,1329/97

1.
24
3.

4,
5.
6.
7.

The Chairman, Telecom Commission, New elhi,
The Director General, Telecommunications, New Delhi,

The Chief General Manager, Telecommunications,
AP. Circle, Apids, Hyd. _

The Telecom District Manager, Tirupati - 301,
One copy to Mr,V,Venkateswara Rao, Addocate, CAT., Hyd.
One copy to Mr.J,R.Gopala Rao, Sr,0GSC, CAT,, Hyd,

Bne spare,
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COMPARED BY; - APPROVED By:

IN THL CEN'I'R'AL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

1

THE HON'BBE MR,JUSTICE.
 VICE~CHAIRMAN

and ,

THE HON'BLE MR.H.RAJENDRA PRASAD :M(a)

THEHe v'BLE me. {5‘8‘”591'?9%&536;@

DATED; w 3_10 *'C{;L . @) b
| P
CREERAIULGHENT, | L
in . 1 2
| )
Owhlioe 1309 | 93 |
T.A.NO. (W F. ) ‘
'Admi:tted a Nterim directions iSsued.
211 owéd o !

\/
Disposed of W'if-ﬂ‘!:&’:eee&@m
poOge )
Dismisseq, ' '

Dismiswed as wi thdrawn

Dismissed\for gefault 1
Ordered/fre edtegd a g
No,order asg\to cbsts. , : ' ,
g waiatyy afiwor | | VE
-~ { Central Adminis®ve Tribunad ﬁ -
N A e
9 /DESPATCH I
. . PN
* :"?M‘
groam mmdly | R 2
' HYDERABAD BESCH - xf
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Hon'ble Uica-wn.

ngr?/\ Couk NO - iﬂlﬂﬂ 36
CEMTRAL ADMINISTRATIVZ TRIFUNAL: HYDTZARAD BENCH: HYDIR AL
WRIT PITITICH NE 1,1(,10‘2_ /1989
betition was filed in the High Courtt af Andhra Pra qg
1\'

Cﬁ/\wﬂmgm ‘ Tah covn- Commip,

tlonthle Tribunal 4&&

by Sril K }x*unkaiziﬁigkgxg
Swwd«w
gainst the Orde T/udﬁﬂmﬂﬂ% of

-10—97
and hade in O.A.00. |3 1.9

thls

17

The Hingh Court wvas pl

H&&H%Hﬁﬁ—?ﬁWh$#gﬂﬂﬁﬁﬁ%£%¥ﬂ+_lwiymmm on 2_5 2 ﬂﬂ

0 r.-.Na'.' |3Lc1}1.,_’

The Judagment of tha Tribunzl in O.A

St e R IATE w I S I
and the orcer of the High Court aof Andhra Pradesh enclosgc
herswith for perusal.

o

o~

,\Submitted‘.v

Deputy Registrar.

bontble Membsr(%ﬁfgﬁﬂ§\v//
Hon'icle ﬁ;ﬁﬁg;(A) II /
| »\.

Uon'hle Ncmbegkﬁ%jiy,ﬂ
N

.m
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"8+ The Contral Aguinigtrative Teibuna, rop. by itg Repistrar,

A

\

6. P.S.fladhusudhan

!?:}rUnton of India rop. by {tas C hniraan, Yaleconm Cernniigsion,

, For tho Potitionarmifipr. P.V.Rrishmaiah, advozatg.

*
r b . I
]

4

R 9 'L‘\\C\c\ -

IN THE WICH COWRT CF JUDICATINE AMDHRA PRADESH AT HYDERAPAD.
(SRCIAL G IGINAL JURISDIECT 1001)

TUEScaY TH. TLLNTY THIRD 0AY GF AARCH /
UIE THUUSAND NINE HUNDRED AMD HIETY BINC Ve
‘ PRUSE T . B
THE HURLURABLE M. USTICES B.SUBHASHAR REDOY o
A
THE HONUURABLE fR. JUSTICL: Y.V.KARKYANA f

VRIT ATITION £..4492 of 1999,
Botuoan:

1. K.Huniraja

2. P.Balajt

3. fA.venkateraghavulu

4. S.Sucdhakar Varma

5- S.Knrunukara Vn!'m v

7. l.Sectha R-matah .. Petitloncrs
and

S anzhar Bhavan, Pacliamont Streot, fioy Dglhi~ 110 Q01.

2. Tho Diractor-Cencorsl of Tclocopaunicat fong, Senchar Bhavan,
Xnrfxxt Parlignent Strest, May Balhi-110 Dos.

3. The C hief Gpnoral n; ahagar, Tnlacunmuniaationa,_ap.clralo,
Abtds, Mydorebad. .

4. Tha Tgloan vist. renagor, Anantapur .

hgsenbly Read, Hyderaebod.
«+» Reapondantg.

. Patition under articlo 226 of thaConat{tution of India
fraying that {n tho circumatzncues stated in tho afPidavit '
Piled heroin tho High Court will bo Ploasod to iszus a urit, ‘
order or direction in tha naturo of fRndanug or othoruios desldy
tho action ofthe rospondante in not grantl:g temporery status }
and not rcgul rising tho gorvicss of tho potitioners as arbitr
illagal 5fd further doclaro the ordors of the HYn'ble Central
Aduinigtrative Teibunal, Hydzrabed datod 3-10<97 in Oa. 110,
1329/97 Ln cofar as It rolatep to directing tho rospondentg
toexcoine tho claims of tho petitionars only 1P tho petiticnore
are in sarvice as on 3-10-8497 Lo conzucned, as arbitracy and |
lllocal and est asido tho same and {azue Sonsaguent tal dirgst o
diracting the rogpondenta togrant tem.orary stotus to tha U
potitionere and rogulariso tha potitionerst garvicas apatnat , |
the existing rogular vazensiss in Greup '0' ceyegory Porthuft
and continuo thopotiti onors in esrvice till regularioat fon of |
esorvicas of tho potitioncrs {n the intarcat of justics.

For the Rospondentg 182: . 0.Adinarayana Rgo, SC for C.G.

For the Rospsndante 3443 M. T.Aazakr {shna Rac, SC for Telecomm
tiona.

3 —

—— ‘ 07
LI i T , '
THE CQURT. AT THE ADMYSu-LJdn ,Shaﬁt},.t.‘.‘-ﬂﬁ.nﬂﬂ FOLLOWINC ONDER:

O Lo R B o
T Mxesl .oae n s 3
{ comros:

\C =5 APR 1999
ﬁ“) BRI TED

Cad f‘mr-/ﬁ'.'ﬁ. v THs g

TR e, M. W g v et W,
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y ‘_\ - . . ot B )
'v;" »—-‘ ) « 2a
7 JUDGFENT ¢ ' oo .

(R THL HINUURADLE SRT JuSTICE D.SUDMASHAN RLD.Y). -
. e

’ anrd'ﬂr. TJleoa Relodns RgG, loarncd Additicnal
Standing Coungal for thi Contral Sovorhasnt.

1 rit dyﬂinn 7 order

wl i Ca~uks VAL WAS AT AR T X, ; N ~ :
randarod Ln Ua.-1D.1320/97. Tho pot itididfs slala to have
boen tngaged as Ceauel Lpbourars Pitting into tho 7 echano
frceod on 10=11-08. Undor para 3.2 of tho sald ochems feonad
nanaly, no casupl laboupor ongagtd after 33-3-85 wuould be
availablo for congideration for conforering tapsorary stotus
but thero Lo an oxcaption to the & offoct that tho eacn on
bo dana utth thoassroval of tho Telocon Coomiozivn. Tho
quostion ks 8o tu uhathor the petitivnorgs arc antitloed to havdyg
thoe benofit of that ahs achees ot oil. That 1o o quoction of
. foct tn bo declded by tho autharity cong rnod, but tho
l Tribunal has put en cpbargs on considering tho 2laim of
! tho potiti cncra, icpoaing o condition that thoir cloin
con ho congldirad only LfF thay aro in porvico ap on that
. dato. S5uzh an inpogitlon of condition {o unuarconted. In tho
[ circuapgtancco 4 tho galccondition Lls vasstced gng tho 3rd
) rospondont Lo dircsted to conslider the sago ofthe pot it onere
\ ae to vhcther thoy gro oligible $o be considered for conformant
X to toaporery statup in ac.ordanme viththo schenl otatod supra,
| uithin o poriod ¢ ftuo montho .fros tho dato of recoalnt of g zapy
\) of this ordar. .

Tho urit potitton {s disprocd of accordinply. -

sd/= A.Rbnga Surd,
Apst: Rpgtatrac.

/fexwo z.py//
Scctigp 0 fPicor.
- TQ.

gxxtinkanxafxindinxfis

t. Chairman, Tolecis Conatspion, Uniond® India, Sgnshar
Chavan, Parliascnt Strect, oy Celhlel. ’

2. The Director Gponaral of Tolococenunications, Sgnchar
thavin, arligmsnt Strest, How ODolhi-i. C

;o 3. The Chiaf Croral ®anager, Tclossomunisations, aP.Circlo,
‘ Ablds, Hyderabad. .

4. Tho Tolason Diote iot Monogemr, Ananthapur ulﬁt:t:t.

o Roglistrar, Tho Contral Againigteotive Teibumal,
A ocachly Roaa, Hydorabgd.

6. Tyo CO caplos. ' A e
7. Gno ¢z to Fr. YV.Rama Krlchmy Ras, Advocate. (ORUC).
G.1H.0,.




N !!317" L jw*
é?mvﬂ’ﬂ{ﬂ

2; The Director Generszl
Te lecommunications

- Rew Delhl 110001

3., Chief{ General Manager
T&lecommunications,

' a.P. Circle, Abids

Hyderabad

¢. Telecom Digtrict Manager
%nan%b&gur Ty PECLA ,
|

. Counsel for the applicants

. Counseli for the respondents

CORAM

¢+ Respondents

: V. Yenkateswara Rao
Advocsee

: S.R. Gopal Reo
Addl, OGSC

HON. MR. B, RAJERDRA PRASAD, MEMBER (ADMK.)

HOX, MR. B.S, JAI PARAMESHWAR, MiMBLR (JUDL.)
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IK THE CENTRAL ADMINISTRATIVE PR IBUNAL: HYDERLBAD BENCH

AT HYDERABAD

C i E\G«Z’C{‘ ,i(_,‘;,_

@ée/g-f dated i 3-10-97
o

B

Between

i. C. Subbarayudu

2. P.N. Giri Prasad

3. S. Kanaka Durgailah

4., P, Venkatz Ramena

5., C. Ranganayakulu

6. M. Sekhar
~7. K. Muniraja

8. S. Venkataramana

9. P. Thayub

10. G. Venakteswarlu
11. M. ¥, Seethe Ramudu
i2. p.>. Maihusudhan
12, p. Surenira Babu
14, K, EK_.z&a7

15. M. Venkataraghavulu
16, S. Sui=agkara Vvarma
17. A.V.3. prasad

- s

i8. P, Kumar

19, p. vVenxatalsh

20. . Karunakara varma
21. K. Raveendra

22, P. 5eshadri

23, H. Kasim Sharif

24. P. Mepjula

25. P. Raghupathi

26. A. Nagaraju

27. V. Chandra Sekhar
28. K. Shivaji

29, K. Manoharsa

30. S. Mahaboob Basha
31. P. Balaji

32, R, Saravana perumal
33. S, Ghouse Basha

34. M., Abrahim Kennady
35. M. Ayub Ali Khan
36, G. Murali, and

37. T. Chinna Chencheaah : Applicants

and

1. The Chairman
Te lecom Commission
New Delhi

Jo
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veal§ -
OABR. 3098/97 dzted 1 3~10=07

Order

Orzl order (per Hon, Mr. ¥. Rajendra Frasad, Member (Admn,)

Heard Mr. V. Venkateswara Rao for the applicants and
| sri J. R. Gopal Rao for the respondents,
are

1. The facts of this case $8 similar tb those contained in

0r..777/96 and OA.813/97. The direction contained in the

' above Ohs are applicable in this OA. Acccﬁdinglg the follow-
ing directions are issued : .

i) The espplicants may file a representation, if, advised,
withi in four weeke from today to the res;pnﬁents with the zame
relief as contained in this OA.

ii) If it is founi that the applicants are actually working
s of today, the respondents shall examine their clai~ =zn?
take appropriate decision in the matuer.l A copy ©of the
decicion Bo arrived at shall be conveyed to the applicants,
In case the claim is rejected, reasons for rejection shali be
communiicated,

i1i) The applicants shall not be disengaged until a perioZ
of two weeks expires after the decision on the representation

is taken,

2. The Oa is disposed of thue at the admission stage,

swifwe 278 -
€ERTIFIED T6 BE TRUE COF
[ - ' '/) r
COURT CFFICER =Y \{O\ea‘ &

a Befw yUTETAT AEEIN
Cexiral Ad misistrative Tribunal

*‘ favTare FaTEy 8
HYDERABAD BENCH




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: HYDERABAD BENCH

AT HYDERABAD

M.A.NO. aan OF 1997
| IN |
o.A%.,-—igo. 2098 OF 1997
Betwgen: | |
1, C.Subbarayudﬁ, S/¢.Chinnam V&nkataiah; |

x

2.

10,

11,

12,

aged about 29 years, Occ:CasuallLabourer, -
CTO, Tirupati, R/o.H.No,467/A, Upstrairs,
Kotakommala Street, Tirupati

P.N.Giri prasad, S/o.P,G.Natarajan, aged
about 27 vears, Occ:Casual Labourer, CTO
Tirupati, r/e.H.No.3-287, Padgmdamanu Street,
Greamspet, Chittoor-2 i -

S.Kanaka Durgaiah, S/o.B.Desaiah, aged .
about 27 years, Occ:Casual Labourer, R/o.
H.No,9~320, Lingeswar Nagar, Tirupati :

P.Venkata Ramana, S/0.P,Subbarayudu,
aged about 32 years, Occ:Casual Labourer,i
CTO Tirupati, R/o.H,No,20-1-262/B, Korlagunta,

Marutinagar, Tirupati

C.Ranganayakulu, S/o.Chinnam Venkataiah, i
aged about 22 years, OcciCasual Labourer, '
CTO Tirupati, R/o0.H.No.467/4, Kotakommala

Street, Tirupati '

M.sekhar, 8/o0,M.Gangaiah, aged about 27
vears, OccsCasual Labourer, CTO Tirupati,
R/o.H.No,.Sevappa Colony, Avilalal, Tirupati(North)

K.Muniraja, s/b.K.Krishnaiah Chetty, aged
about 26 years, Occ:Casual Labourer, TC Nagari,
R/0.H.No.4-27, Janapaline, Nagari ,

S.Venkataramana, S/o,8.Chennabba, aged

about 28 years, Occ:Casual Labourer,

TC pPalamner, R/0.T.M.GOllapalli, pedda
Upparapalli Post,Somala-Mandal,Chittoor Dist.

P.Thayub, 5/0,P.Fazluddin Saheb, aged 21 years,
OccsCasual Labourer, TC Pakala, R/o,H.No.18/89
Subedar Street, Punganur. .

G.Venkateswarlu, S/0.%.Subba Ramaiah, aged .
21 years, Qcc:Casual Labourer, TC Punganur, '
R/o.Matli Thogatapalli, Agraharam Post,
Veeraballi Mandal, Ravachoti

M.Seetha Ramudu, §/o.MSadguru Murthy,
aged about 23 years, OcciCasual Labourer,
2T0, Tirumalai Hills, R/o0.Govinadapalli,
Sirvel, WNandyal

P,S.Madhusudhan, S$/0.P.S,Surendra xumar,
aged about 22 years, QOcciCasual Labourer, |
CTO Tirupati, R/0.P.C.12, Police Line,Tirupati




/2

13, P.Surendra Babu, S/o.P.Narayana, aged
about 25 years, Occ:Casual Labourer, .
T.C.Renigunta, R/o.Santhapalli village,
Kafiipakam Post, Thavanampalli Mapdal,
Chittoor

14, K.Kumar, S/o.K.Venkatarathnam, aged about
24 years, OcciCasual Labourer, T.C.Punganur,
R/o.,Kalvathi village, Thirubapalli Post,
Peddapanjani Mandal, Chittoor

15. M.Venkataraghavulu, S/o.M.Ankaraiah,
aged about 25 years Occ:Casual Labourer,
270, Tirumalai Hills, R/o.Manga Nellor Post,
Sullurpet, Nellore District

16. S.Sudhakara varma, S/o.S.Madhava Raju,
aged about 29 years, Occ:Casual Labourer,
‘270, Tirumalai Hills, R/o.OBR Kandriga village,
Via-vVadamal apet Mandal, Chittoor Dist.

17, A.V.S.Prasad,.S/o.A.Venkata Ramana, aged
about 18 years, Qcc:Casual Labourer, 2ZTO,
Tirumalai Hills, R/o0.C Type-47, Tirumala

18. P. Kumar, S/0.P. Raghavalah aged about 22 years,
Occ:Casual Labourer, *alahasti, R/o.Chulo-
palli v111age, Kapugunnery post, Sri Kalahasti

19, P.Venkataiah, s/o0.P.Veeraswamy, aged 26 years,
Occ:Casual Labourer, T.C.Kalahasti, R/o.
Chulopalli village, Kapugunnery Post,

Sri Kalahasti ,

20. S.Karunakara Varma, S/o.S.Koteswar Raju,
aged about 23 years, Occ:Casual Labourer,’
T.C.Chandragiri, R/o0.0BR Kandriga village,
vadamalapeta Mandal, Chittoor District

21. K.Raveendra, S/o.Kothakota Munikrishanaigh,
aged about 22 years, Occ:Casual Labourer,
TC Pakala, R/o.Appalava Gunta wvillsge,
Vadamalapeta Mandal, Chittor

22. P.Seshadri, S/o.P,Venkataramaiah, aged
about 22 years, Occ:Casual Labourer, CTO
Pirupati, R/o.Upperapalli village, Firupati

23. H.Kasim Sharlf s/o.M.Hussain Sharif, aged
about 21 years, Occ:Casual Labourer, TC:SVU
Tirupati, R/0.H.No.31-2A, Bazar Street, T;rupatl

24, pP.Manjula, S/0.P.Chandra Reddy, aged about 28
years, Occ:Casual Labourer, TC:SVU, Tirupati,
R/0.B.No,53, Nehru Street,Tirupati

25.p.Raghapathi S/o.P.Anjaneyulu, aged about 25
years, Occ:Casual Labourer, CTO Tirupati,
R/c.H.No.6-13-23/B, Ambedkar Colony, Tirupati

26. A,Nagaraju, S/o.A.Rangaswamy, aged about 22
years, Occ:Casual Labourter, DTC Puttur,
R/o,Vepagunta village, Puttur Mandal,Chittoor




¢

27,

28,

29,

30.

31,

32,

33.

34,

35,

36.

37.

2.

/3l | ;

V.Chandra Sekhar, S/o,Y.Krishanaih, aged

-about 29 years, Occ:Casual Labourt, CTO ,
Tirupati, R/o0.T.P.Kota village, Nagalapuram
Mandal, Chittor Dist,

K.Shivaji, S5/0.K.Peddabba, aged about 19
years, Occ:Casual Labourer, DTC Chittoor,
R/0.D.No.24-193, Kodigomta Palle, Chittoor |

K.Manohara, S/o.K.Nagulaiah, aged 27 years,
Occ:Casuval Lebourer, TC Piler, R/c.Telecom .
Centre, Piler, :

S.Mahboob Basha, S/0.5.Mazeed, aged about 29
years, Occ:Casual Labourer, CTO:Tirupathiy
R/o.Thondavooda Post,Chandragiri Mandal
P.Balaji, S/o.P.Subramanyam, aged 22 years,
Occ:Casuval Labourer, CTO Tirupati, R/o.
H.No,.503/B, R.R,.Colony, Tirupati

R.Saravana Perumal, S/o.V.Ramachandran,
aged. about 25 years, Occ:Casual Labourer,
R/0.,H,No.28-288, E.Cross, Ramnagar Colony,
Chittoor .

S.Ghouse Basha, S$/0.K,.S5.,Basha, aged 19 yeafs,
Occ:Casual Iabourer, DTQ Chittoor, R/o.D.No.5-
¥6R. 612, Aragonda Road, Santhapet, Chittoor

M,Abrahim Kenhedy, S/o.M.Mahimai Dass, aged
21 years, OcciCasual Labourer, DTO Chittoor,
"R/0.D,N0,2-293, Readspet, Chittoor 5

M.Ayub Ali Khan, S/o.M.Satharkhan, aged 35,
years, Occ:Casual Labourer, TC Piler, '
R/o.Prakasam_Road, Piler

G.Murali, S/0.G.Krishnappa Chetty, aged
about 19 years, Occ:Casual Labourer,
TC:8VU Tirupati, R/o.Haridwara Colony,
Near Chenna Reddy Colony, Tirupati

T.Chinna Chenchaiah, S/o0.T.Naraiah, aged
about 23 years, Occ:Casual Labourer, CTO
Tirupati, R/o.Sanjay Gandhi Nagar, 10th :
Street, AK Nagar, Nellore .. Petitioners/
Applicants

And

The Chairman,
Telecom Commission,
New Delhi

The Director General,
Telecommunications.
New Delhi 5110 001,

The Chief Gerneral Manager,
Telecommunications, A,P.Circle,Abids,
Hyderabad : [

The Telecom District Manager,
Kurnool .+ Respondents/
Respondents
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MISCELLANEOUS APPLICATION FILED UNDER RULE 4&5) OF THE
“_ﬁwwww
. The applicants herein submit that they have filed
the akove O,A for the similar relief i,e,, to grant
Témperary Status and Resularisation ef the service of
the applicants by extending the Casual Labourers (Grant
of Temporary Status and Regularisation) Scheme, 1989
with all consequential benefits and the relief prayed
by them alse are similar and identical, They are
also similarly situated, | |

Hence, i.tz is prayed that this Hen'ble i'1';|':i_bu|_'au'ii.i
may be pleased to permit the applicants to file
single O.A in the interest of justice and pass any
other arder or erdexrs as is deemed fit, proper,
necessary and expedient in the circumstames of the
case; .

| VERIFICATION
1,¢C, Subbarayudu. ‘the applicant N@.l herein
do herghy verify that the contents as state_d, above
are true and correct te the best of my knowlédee,
belief and e-n/;_l,r;,f,omatjg.en and hence verified on
this the M/Q day of Sepﬁuber, 1997,

\)\){.\/ o SURBA RAYLDY
Counsel the _ Applicat Ne,1,

Applicant
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and others . Petitioners/

| ‘Applicants

Ard |

The Téleémﬂ o
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others L
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|
' ' v CONTEMPT PETITION. FILED UNDER SECTION*# OF THE ADMINISTRATI]

7

TRIBMALS ACT, 1980

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

C.P.NO. & OF 199%
IN

0 .A.NO. 1329 OF 199%

Between:

1.

10.

i1,

12,

C.Subbarayzdu, 5/0.Chinnam Venkataiah,
aged about 29 years, Occi:Casual Labourer,
CTO, Tirupati, H/o.H.No.467/A, Upstairs,
Kotakommala Street, Tirupati

P.N,Giri Prasad, S/o.P.G.Natarajan, aged
about 27 years, Occ:Casual Labourers, CIO
Tirupati, R/0.H.No.3-287, Pagadamanu Street,
Greamspet, Chittoor - 2

S.Kanaka Durgaiah, S/o.S.Desaiah, aged about
27 years, Occ:Casual Labourer, R/o.H No.9~-320,
Lingeswar Nagar, Tirupati -

P.Venkata Ramana, $/o0.P.Subbarayudu, aged
about 32 years, Ucc:Casual Labourer, CTO -
Tirupati, R/o.H.No.20-1-262/B, Korlagunta, Ma-
rutinagar, Tirupati

C.Ranganayakulu, S$/0.Chinnam Venkataiah,
aged about 22 years, Occ:Casual Labourer,
CTO Tirupati, h/o.H.No.567/A, Kotakommala
Street, Tirupati

. M.Sekhar, 5/o.M.Gangaiah, aged about 27

vears, Occ:Casual Labourer, CTC Tirupati,
R/o.H.No.Sevappa Colony, Avilala, Tirupati
(North)

K.Muniraja, $/o.K.Krishnaiah Chetty, aged
about 26 years, Occi:Casual Labourer, IC
Nagari, R/0.H.No.4-27, Janapaline, Nagari

S.Venkataramana, 5/0.5.,Chennabba, aged
about 28 years, Occ:Casual Labourer, TC
Palamner, R/o.T.M.Gollapalli, Pedda Uppa-
rapalli Post, Somala-Mandal, Chittoor Dist.

P.Thayub, S/0.P.Fazluddin Saheb, aged 21
years, Occ:Casual Labourer, TC Pakala,
R/o.H.No0.18/89, Subedar Street, Punganur

G.Venkateswarlu, S/o0.G.Subba Ramaiah, aged
about 21 years, Occ:Casual Labourer, TC:
Punganur, R/o.Matli Thogatapalli, Agraharam
Post, Veeraballi Mandal, Rayachoti.

M.5eetha Ramudu, S/0.M.Sadguru Murthy,
aged about 23 years, QOcc:Casual Labourer,
ZT0, Tirumalai Hills, H/o.Govindapalli,
Sirvel, nNandyal

P.5.Madhusudhan, S5/0.R.S.Surendra Kumar,
aged about 22 years, OcciCasual Labourer,
CTC Tirupati, R/0.P.C.12, Police Line,
Tirupati '

gt

3




15.

16.

17.

18.

19.

20,

21.

22.

23.

24,

25.
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P.Surendra Babu, S/o0.P.Narayana,

aged about 25 years, Occ:Casual Labourer,
T.C.Renigunta, R/o.Santhapalli village,
Kanipakam Post, Thavanampalli Mandal,
Chittoor’

K.Kumar, S/o.K.Venkatarathnam, aged
about 24 years, Occ:iCasual Labourer,
T.C.Punganur, R/o.Kalvathi village,
Thirulapalli Post, Peddapangari Mandal,
Chittoor

M.Venkataraghavulu, S/o.M.Ankaraiah,

aged about 25 years, Occ:Casual Labourer,
270, Tirumalai Hills,R/o0.Manga Nellor Post,
Sullurpet, Nellore District

S.Sudhakara Varma, S5/0.S5.Madkava Haju,
aged about 29 years, Occ:Casual Labourer,
2T0,Tirumalai Hills, R/0.Opp.Kendriga
village, Via-Vadaualapet Mandal, Chittoor
District.

A.V.S.Prasad, S/o.A.Venkata Ramana, aged
about 18 years, Occ:Casual Labourer, ZTO,
Tirumalai Hills, R/0.C Type-47, Tirumala

P.Kumar, S/o.P.Ragaaiah, aged about 22

- years, Occ:Casual Labourer, TC Kalahasti,

R/o.Chulopalli village, Kapugunnery Post,
Sri Kalahasti

P.Venkataiah, S/o.P.Veeraswamy aged 26
years, Occ:Casual Labourer, T.C.Kalahasti,
R/0.Chulopalli village, Kapugunnery Post,
Srikalahasti

S.Karunakara Varma, S/o0.S.Kotswara Raju,
aged about 23 years, Occ:Casual Labourer,
T.C.Chandragiri R/o.Kandriga village,
Vadamalapeta Mandal, Chittoor District

K.Raveendra, S/o.Kothakota Munikrishanaih,
aged about 23 years, Occ:Casual Labourer,
TC Pakala, R/o.Appalaya Gunta village,
Vadamalapeta Mandal, Chittoor

P.Seshadri, S/o.P.Venkataramaiah, aged
about 22 years, Occi:Casual Labourer, CTO
Tirupati R/o.Upperalalli village, Tirupati

H.Kasim Sharif, S/o.M.Hussain Sharif, aged
about 21 years, Occ:Casual Labourer, TC:SVU
Tirupati, K/o.H.No.31-A, Bazar Street,
Tirupati

P.Manjula, 5/0.P.Chandra Reddy, aged about
24 years, Occ:iCasual Labourer, TC:8VU,
Tirupati, R/o.H.No,53, Nehru Street,
Tirupati

P.Raghupathi, S/o.P.Anjaneyulu, aged

about 25 years, OcciCasual Labourer,
CTO:Tirupati, R/o.H.No 6-13-23/8, Ambedkar
Colony, Tirupati
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26. A.Nagaraju, S/o0.A.Rangaswamy aged about
o 22 years, Occ:Casual Labourer, DTO:Puttur,
R/o.Vepagunta village, Puttur Mandal,
Chittoor ‘

27. V.Chandra S&khar, S/o.V.Krishnaiah, aged
about 29 years, Occ:Casual Labnourer, £T0:
Tirupati, R/o.T.P.Kota village, Nagalapuram
Mandal, Chittoor Dist.

28, - - K.Shivaji, $/0.K.Peddabba, aged about 19
' years, Occ:Casual Labourer, UTO Chittoor,
R/0.D.No.24-193, Kodigomta Palle, Chittoor

29. K.Manohara $/0.K.Nagulaiah, aged 27 years,
: OcciCasual Labourer, TC Piler, R/o.Telecom
Centre, Piler. ,

30. rS.Mahaboob Basha, $/o.S.Mazeed, aged about
. 29 years, Occ:Casual Labourer, CTO:Tirupati,
\ R/o.Thondavooda Post, Chandeagiri Mandal

31.  P.Balaji, S/o.P.Subramanyam, aged 22 years,
Occ:Casual Labourer, CTO Tirupati, R/o.
H.No0.503/D, R.R.Colony, Tirupati

32. ‘R.5aravana Perumal, $/o.V.Ramachandran,
aged about 25 years, Occ:Casual Labourer,
R?O.H.ND.QB—QBS, E.Cross, Ramsagar Colony,
Chittoor

33. S.Ghouse Basha, $/0.:K.3.Basha, aged 19
years, Occ:Casual Labourer, DI0 Chittoor
R/0.D.No.5~612, Aragonda Road, Santhapet,
Chittoor

34, N.Abrahim Kennedy, 5/o.M.Mahimai Dass,
aged 21 years, Occs:Casual Labourer, DTO
Chittoor, B/0.H.No.2-293, Readspet, Chittoor

35.  M.Ayub Ali,Khan, S/o.M.Satharkhan, aged
35 years, Occ:Casual Labourer, BR¥Qx@kixkkeax
Kfex TC Pller, R/o.Prakasam Road, Piler

36. G.Murali, S/0.G.Krishnappa Chetty,
aged about 19 'years, Occ:Casual Labourer,
IC:5VU Tirupati, R/o.Haridwara Colony,
Near “henna Reddy Colony, Tirupati

37. T.Chinna Chenchaiah, S/o.T.Naraiah, aged
about 23 vears, OcciCasual Labourer,
CTO, Tirupati, R/o,Sanjay Gandhi Nagar,
1x 10th Street, AK Nagar, Nellore .. Petitioners
: Applicants

AND

-Sri . @O{J\/\/\ bﬁr\,‘l—;n“‘
Telecom Uistrict Manager,
Tirupati | .+ Respondents
e Uo-den Tl | dp 3 1S 4l Medw o A =l o b Nskeny Respondents
Chent | PPty 40 His o't

For the reasons stated in the accompanying

affidavit, it is prayed that this Hon'ble Tribunal

)
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may be pleased to take cognizance of the Contempt
of Court against the Respondent herein énd punish
him according to Law for his wilful and deliberate
disobedience of the orders of this Hon'ble Tribunal
passed in OLA.No.1329/97 dated 03.10.1997w while
directing him to implement the judgment forthwith
and. pass any other order or orders as is deemed fit,

proper, necessary and expedient in the circumstances

of the case,

Hyderabad, “ \(‘//

Dt: ~-12-1997 Counsel for the Petitioners
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v IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
. AT HYDERABAD
C.P.NO. OF 199?
IN
0.A.NO. 1329 OF 1997
Between: |
C.Subbarayudu and others .. Petitioner/
. Applicants
And .
Sri.
Telecom District Manager, :
Tirupati . . Respondent/
Respondent No.4
[ )
MATERIAL PAPERS INDEX
¥ S5.No. Date Desc;iption . Page No, Ann.No,

 mm L ae o ER e S e A am R mr e am MM oan e aEm om WR R AR me mm mm vE e e

1. 06.11,97 Letter from the 0O/o.
' C.G.M,. ,A.P,Circle to
Hespondent . 01 I

2. 03.10.97 - Order in 0.A.No.1329/97 02 to 04 II
by this Hon'ble Tribunal

RS MmO s M e em TE MR oy e ar MR em mm e o e M e e e e = e e ew m

» Hyderabad, Y&l §_{//,,f’//

Dt: -12=97 Counsel for the Petitioners
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G. V. R. SETTY
A G.M. (Legal)
for C.G.M. Telecom. A.P. Hyd.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HVDERABAD BENCH
AT HYDERABAD

| C.P.No./g of 1998
IN
0.A.No. 1329 of 1997

Between:

C.Subbarayadu & others. - _ ...Applicants

And .

Shri V. Rambabu, |
Telecom District Manager,
Thirupathi.

..Respondent

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT

I, V. Rambabu S/o V. Ramachandralah aged 42 years R/o Hyderabad

solemnly affirm and state on oath as follows. ;
: |
1. 1 am working as Deputy General Manager(Sw & I;lg) and earlier I

worked as TDM, Thirupathi and I am respondent in ihe present Contenipt Petition. I am
well acquainted with the facts of the case. All the material avenneﬁts save those that
'l

are expressly admitted herem are denied and the applicants are put to stnct proof of
the same. | ‘1

2. It is submitted that as per the written statement of Shn V Ramakrishnaiah

STT/Tirupathi all the applicants herein were engaged by him in v[%m'ous Telegraph

Offices of Chittoor district. All of them were engaged by him 1n violation of instructions

i
k]
i

of DOT issued from time to time. There was a serious objection from:g the Audit party

regarding engagement of these applicants in telegraph offices w;ithdut following
appropirate rules of the department by the then Superihtendent in-chzi‘[rge Shri V.Rama

Krishnaiah. It is also suspected that some un-scrupulous methods were used by that

officer in engagement of these applicants. Disciplinary action is contemplated against the
|

k

Attestgf“‘*‘-" j | i %@m&ﬂ@\b

HYDERA.BAD 500 001.

|

Deputy General Manager {SWP)
Ofo. the CG M. Telecom, AP. Cirdd -




officer and he is kept under suspension w.ef19.897 all the applicants were
subsequently disengaged and none of the applicants in the OA were working on 3.10.97.
The work of delivery of telegrams hither to done by these applicants is re—&istributed

among the regular staff,

3. It is submitted the Hon’ble CATHD on 3.10.97 ordered in QA 1329/97 as

follows:
(@)  The applicants may file a representation if so advised within 4 wéeks from today
to the respondents with the same relief as contained in this OA.

(b)  Ifitis found that the applicants are actually working as of today the respondents

shali examine their claim and take appropnate decision in the matter. A copy of the F
decision so arrived at shall be convyed to the applicants. In case the clai}n 1s rejected, -
reasons for rejection shall be communicated.

(c)  The applicants shall not be dis-engaged until a period of 2 weeks exﬁires after the

decision on the respresenation is taken. | B

4, It 1s submitted that none of the applicants were actually working as on the date of ¥~

the judgement. None of the applicants has filed representation with mé as TDM,
Tirupathi or in my office till the expiry of 4 weeks time given by this Hon’ble Tribunal.
However, the applicants submitted representations direct to the CGM Telecom,
Hyderabad which were received by CGM Telecom, Hyderabad on 7.11.97.. None of

thdz)‘se representations were enclosed with the details of their engagement etc. As

such the office of CGM Telecom, Hyderabad has asked these applicants for submission

of the particulars regarding their intitial engagement as Casual Mazdoors alongwith a

copy of employment exchange letter sponsoring their names and certified copy of their

working days particulars from the date of initial engagement vide CGMT, HD letter

No.TA/TFC/QA No.1327/97, dated 5.12.97. A copy of the letter addressed to applicant

Deponent
Attestor Deputy Genaral Manager (SWP)
AP. Circls
G. V. R SETT Ojfo. the C.G.M. Telecom,
A Glg f(L?agal)Y HYDERABAD-500 001.

r C.G.M. Telecom, AP, Hyd.




no.1 herein is enclosed as Amnexure R1. Similar letters were addressed to all the
applicants. l
5. It is submitted that in reply to the above letter most of the applicants submitted
that they were engaged on.oral orders of Shn V Rama Krishnaiah, Superintendent in-
charge, CTO, Thirupathi anld asked CGM to verify the records of Supe}‘intendent
In charge CTO, Thirupathi for their continuous engagement and the vouchers signed by
them while recetving paym:ent. However, the applicant no.1 and dep:onent in this CP in
" his reply dated 20.1.98( Copy enclosed as Annexure R2) stated that he was engaged on
oral orders of one Mr.K Sampath Kumar, whose designation is not disclosed by the
applicant, instead of forwarding certified copy of working days particulars he furnished
an un-signed statement in the proforma called for. The replies ;received from the
app]icants clearly establisﬁ that these applicants were engaged by the then CTO,
Superintendent in vicolation of the instructions of DOT, ND. :
6. It is submitted in reply to Para 3 of the Contempt Applicat{ion that though the
"applicants failed to submit their representations in time and without giving any
information necessary to establish their claim as stipulated by this Ho;l’bl_e Tribunal, the
CGMT.HD is considering their representations. The delay in taking jde(:ision in this
regard is only due to the un-cooperative attitude of the applicants. T he CGMT,HD on
6.11.97 instructed me to forwarded the representations of the applicz;nts if any received
alongwith para-wise comments and not to dis-engage the applicants till an appropriate
decission is taken and communicated to the_ applicants. As the applicants were already
dis-engaged prior to the or%der of this Hon’ble Tribunal the question of dis-engagement
after the directions of Horﬁl’ble Tribunal does not arise. The applicants mis-lead this
Hon’ble Tribunal during the hearing of the OA on 3.10.97 that they were working,

7. It is submitted that I am having highest regard and respect to this Hon’ble

Tribunal and there is no dis-obdience of the orders ot this Hon’ble Tribunal.

G. V. R. SETTY Depuﬁr General Manager (SWP.)
A.G M. (Legal) Ojo. the C.G.M. Telecom, A P. Circle
for C.6.M. Telecom, A.P. Hyd. HYDERABAD-500 001,




In view of the above, it is submitted that there are no merits in the Contempt

Application. Hence, it is prayed that this Hon’ble Tribunal may be pléased to dismiss
the CP and pass such other order or orders as the Hon’ble Tribunal me{y deem fit and

proper in the circumstances of the case. s

Deputy General Manager (SWP.)

Q}o. the C.G.M. Telecom, AP, Circle

Solemnly sworned and signed
HYDERABAD-500 001,

before me on this 3°~day
of April,1998 at Hyderabad.

ATTESTOR

G.V.R. SETTY
A.GM. (Legal)
for C.G.M. Telecom, AP, Hycl
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DEPARTMENT OF 151 o UNICA
______ Y Office of the Chie

f Genera]l Manager Telecom,A.P'
e _No.TA(TFC{O.A.NO.ISQQ[Q?
[ Jo

=4 Dated at HD-1
. Shri @ Subbarayugu,

C/oTelegraph Oﬂ‘ice#/Mcoﬂ'rGeﬂt.Fes,

f
) t‘ki‘*‘k* A

i v

erito your Tepresentation dated 18e10wD?7
irf"nan, Telecorn Commission, New Delhi,
eived in this off

ice on 7-11-97,
sh the following

ferably
"with in'a month go ag to:consider the i

representation,

1. Order of your initiyl Chgagement ag Casual Mazdoor alon
with copy of employment exchange letter SPonsoring your name
2 Certifi

{
Sl Month No. of Wor:-lg} o~rder Muster Nameg: Desn, Nnme&Desn
o & days No. : Roll.No. of Supervi-  of Supervi-
» ___Year
- ---_"—“_"—:,*«_.____“7__—-—

e sory Officer sory Officer

Y .

The above informntibxﬂ'may )_l_c—:_ﬁLs_gb‘e got attested p

I/ec, CTO, Tirupathifer 5 Ing original
Verification. : ﬁm’ﬁ

| DESPATCHED, g
L *5@&” ?;% | eviserry |

Asgt.General Manager(Admn)
T = Tor C.dl M.Telecom, A.P.Circle,

Hyderabad,

Y Supdt
records to him for

Copy To:-
1.The TDM, Tirupath

2. The Supdt 1/, CToO, Tirupathi. The officer is dire

from records the‘information furnished by the repre
and forwardrthe same to th

is officn under intimatio
TDM’,Tirupat_hi.

cted to verify
sentee, attest
n to




. Andhra Pradesh Circle,

Respected Sir, 3

lewter on 1512 -9F

‘:fig_indicated in the above cited. letter,

Lposal 1‘4
1\“"‘ It ‘b/;?‘?‘ %

‘,' . “‘o é
'-"‘} EMN Tiog:

ey SaB/Bn QQyUﬂw

Part-time Casual Labour,
Telesraph—ofiice/ Telecon centre,

SRIkbLanAsTE - 517644

s
. F
™
53;
el
w-'ﬁ QQQ

U TS

—
I R,

To e

The Chief General Manage;,
Telecommunications,

HYDERADBAD - 500.001,

(- -mmugA /ﬂn/é Chanmet ) |

Subi= Casual Labour = Arant of Temporary Status -- rog.
\ : Ref:~ SHis Lr, lo. TA/TFC/U.A, NQ-1529/97 dtd -11-97

- 000 =
I humbly submit the following for fu wvour of bymputhetlL
con31derution and Judicious disposal.

I was served with the copy of the above refferred:

"I submit thet I was initially engaged as casual
mazdoor on DQ/—-OS/ /‘??2_ on the basis of the oral orders of
sri. K SAmR0TH KumbE . No orders in writting were issued
to me in connection with mf engagewent s casual mazdoor,

However
the continuous enga 'emont "of me as casunal mazdoor is oviqent from

the recorgs main%o neq ot gypgﬁt\/zéupzﬁjr T/c 7 IRuUpPAT) -C/TQ}Q %M—-‘Cﬁ‘._

S V.Un )
In this connection the vouchers sipned by me wHile
réceiving the payments muy please be referre. to. I further submit

that I was not sponsorcd by the Exy Bmployment exchange and the

same was not insisted «t the time of my anpancient,  However my

employment exchange registraticn Nuuber is A?%?&%?//gts
' . I am aluo furnishing hercwith the paﬂ%icularu of

ﬁhe working days put in by me as casual i zdoor as per the proforma

*

I earneat ly requcst you Lo kindly consider my case
for conferring temoorury qtdtUu und regularisation,

Thanking you, |

Yours faithfully,

o O . Subtorosuahn
Encl:~ Particulars of :
working days.

Dated at Zo. | &  Tiswfds -
theeJaiuary 1558, : C C. g"‘?ﬁg@g/”.w)

PART=TIME CAGUAL Li. ULR.

Goay /@@4- @ Prited o C GmT HV.U""{’“,‘M. _‘

—fD .S,QVQ dc?@
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- hLECOMMUNICATIONS & 3 ANDHRA PRADESH

4 :
-_/TELECOM-CENTRE; SRIKALAHASTI = §1I6hﬁ.

Fi L _44 .
/A CERTIFICATE OF NUMBER OF DAYS WORKED

l‘loOoC

. This is te certify
a3 Centract lLlabourer i thiglorfieo\ror u peried ef 724 days

»

werked

starting fr-£'8-8-1992 te
the duties ef Farashk, Watering,

during the «beve peried. . -
Place! Srikalakasti D " (SMT P LVCHOAINANBA
Dtd; 10-01-1998. : ' : MLRCOM CENTKB

Cleaning und delivery of Telegran

et i Ao W T YT

S ]
— . Y

31-7-1994 cemtinueusly and he pcrrormedl

L

b

that Shri C. Subburayudu 5/0 C. Vemkataiph
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‘Telecom District Manager,

e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

BENCH AT :: HYDERABAD

C.P.NO. @  OF 1998
0.A.NO, 1329 OF 1997
Between:
C.Subbarayudu and 17 -
others ' .. Petitioners/
Applicants
And
Shri.v.Rambabu,

.. Respondents/

Tirupati and others
Qespondents

REJOINDER AFFIDAVIT FILED ON BEHALF OF THE
- .__PETITIONERS :

I, C.Subbarayudu, S/o.Chinnam Ven-
kataiah, aged about 31 yga:s,IOCC:Casual LabQurer,
CTO, Tirupati, R/o.H.Qq.éb?/A, Upsiairs, Kotako-
mmala Street, Tirupati,.having'temporarily come
doﬁn to Hyderabad,; do hereby solemnly affirm and

state on oath as follows:

1. 1 am the Petitioner No.1 in the above
C.P and és sucﬂ.l_am well acquainted with the
facts of the case. I am filing this rejoinder
affidavit on behalf of the other Petitioners also

who autho;ized me to do so.

2, I have perused the Reply Affidavit
filed by the Respondents in the above C.P and I
deny all the allegafions save those that are spe-
cifically admitted by me hereinafter. The Respon-
dents are put to strict proof of the rest of the
allegations. |

3. It is respectfully submitted that the
Respondent has made wild and vague allegations

against the Petitloners in paragraph 2 of reply




/o2 7/

affidavit without any evidence and basis.
The same was denied and the respondent is
put to strict proof. It was admitted that
the Petitoners were engaged as casual labou-
rers for the-routine and perennial nature of
work of delivery of telegrams in the depart-
ment., It was also admitted that the said
work is now being attended to by the regular
 staff which means that there is no cessation
of work and that the work is available. It
is claimed that the Petitloners were termina-
ted prior to 03-10-1997 on the ground that
their initial engagement as cashal laboureré
was suspected to have been made by the then
Superintendent I/C on some unscrupulous methods.
The alleged termination of the Pet;tionérs on
the said gfound amounts to casting.stigma and
imposing the punishment of removal. from ser-
vice in iui utter violation of principles
of natural justice., It was vaguely stated
that the Petitioners were gexrminated without
fu;nishing any dates of‘disengagement.‘ It
"is not correct that tﬁeg were terminated
prior to 3.10.1997, ih‘fact we were not
perhitted fo diécﬁarge our,ddties,?fter
3.10.1997 without passing‘any ordeis”of
.termination or reirench@ent. The action of
the respondent in dieengag;ngk¢s~is”yiola-
tive of the instructions)issuedﬁby.the Chief
General Manager, Telecom, A;F.Circle, Hyderabad
and principles of natural justice. As such
they are deemed to be in service with all

conseqguential benefits. It is not correct
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/7 3 [/
that the engagement of the Petitioners as
casual labourers was in violation of the Depa-
rtment of Telecommunications, New Delhi, It
is wholely false that the Petitloners mislead
this Hon'ble Tribunal., We were working on
3.10.1997 as guagka casual labourers. It is
only the respondent who 1s_§;g£qg_tq*m}slead
“this Hon'ble Tribunal,that ﬁg-were disengaged
prior to 3.10.1997 without showing any evideﬁce

of orders of termination or retrenchment.

In éhe facts and circumstances
explained above, the respondent is guilty of
exfacie contempt of tﬁis_Hon‘bLe Tribunél as
he wilfully and deliberately disobeyed the
orders of this Hon'ble Tribunal and as such
he déserves,deterrent punishment aé per the

provisions of Contempt of Courts Act.

LR

Sworn and signed before
216

me on this the@ day

August, 1999,

C . qubm
Q c . Sufbe QN{MD

Deponent

L{;%Q;ﬁo Béfore me
- ' VS Ty —
. . r‘ -- .
Copupred 5ﬁmf ;) ' Advocate :: Hyderabad

Y

i
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& IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
) ‘ AT HYDERABAD

-

cp 8/98__39 OA_£329/37.

DATE__OF_ ORDER 3 31,8,1999, -

Between t=

i, C.Subbarayudu © 20.,S.Karunakara Vama

2. P.N.éiri Prasad 21 K ,Raveendra

3. S.Kanaka Durgaiah 22.,P.Seshadri

4, P.,Venkata| Ramana 23,H,Kasim Sharif

5. Ce.Ranganayakulu 24,P,Manjula

6. M.,Sekhar 25 .P.Raghupathi

7. K,Muniraj 26,A.Nagaraju

8, s.VenkataE mana 27,V.Chandra Sekhar

9. P.Thayub ' 28,K.shivaji

10,G.Venkateswarlu 29.K ., Manohara

11.,M,.Seetha kamudu 30,5,.Mahaboob Basha

12,P.5.Madhusudhan 31,pP.Balaji

13,P.Surendra Babu 3a2.R.Saravana Perumal

14 . K. Kumar 33,.8,Ghouse Basha

15,.M.Venkataraghavulu 34.,N,Abrahim Kennedy

16,5.Sudhakara varma 35, M. Ayub Ali Khan

17.A.V.S.Prasad 36,G,Murall

ig.p.,Kumar 37.7.Chinna Chenchaiah

19,.P.Venkataiah «es Applicants
and

1. Sri Rambabu
Telecom District Manager, Tirupathi.

«se Respondents

Cpunsel for the Applicants H shri v,Venkateswara Rao

Counsel for the Respondents shri J.R.Gopal Rao, Add1l.CGSC

CORADNM$
THE HON'BLE JUSTICE SHRI D.H.NASIR H VICE-CHATIRMAN
THE HOM'BLE SHRI R,RANGARAJAN ¢ MEMBER (A)

- (ordér per Hon'ble Justice Shri D,H.Nasir, Vice«Chairman),

.

[ B 2 2.




. having been

{O0rder pe

Hea

Gopal Rao,

2.

proceedings

" Hon'ble Justice Shri D.H.Nasir, ViceaChairman),

rd the learned counsel for the applicant and Sri J.R.

learned S€anding Counsel for the Respondents.

From the perusal of para-4 of the reply filed in this

, it appears that the direction given by the Tribunal

in OA 1329/97 by kkg order dated 3=10-1997 cannot be treated as

violated by the Respondents and therefore we do not

find’any cause to believe that contempt has been committed, If

>

the applicant's feel aggrieved by g?decision of the Respondents,

they are ad

petition in

", -
vised to take a sepe@rate proceedings but this contempt

any way does not lie., Hence the same is closed,

M/_

g e
(R, RANGARAJAN) {D.H.NASIR)
Menber (A) Vice=Chairman

avl/

Dateg: 3ist August, 1999;

Dictated in Open Court.

a6

S
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CONTEMPT PETITION FILED UNDER SECTION1S OF THE ADMINISTRATIV)
. TRIBUVALS ACT, 1985
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
: AT HYDERABAD
C.P.NO. s OF 1997
IN
0.A.NO, 1329 “OF 199%
Betweens S _
1, C.Subbaraydu, S/0,Chinnam Venkataiah,

2.

3.

4,

5.

6.

7.

8.

10,

11.

12.

aged about 29 years, OccsCasual Labourer,
CTO0, Tirupati, H/o.H,Wo,467/A, Upstairs,
Kotakommala Street, Tirupati ‘

| P.N.Giri Prasad, S/o.P.G.Netarajan, aged

about 27 years, Occ:Casual Labourers, CTO
Tirupati, R/o.H.No,3-287, Pagadamanu Street,
Greamspet, Chittoor - 2

S.Kanaka Durgasah, S/o.S.Desalah, aged about
27 years, OcciCasual Labourer, R/o.H No,9-320,

. Lingeswar Nagar, Tirupatl

P.Venkata Ramana, S/0.P.Subbarayudu, aged
about 32 years, Occ:Casual Labourer, CTO
Tirupati,'B/o;H.No,20-1-262/B, Korlaguntia, Ma-
rutinagar, Tirupati o

C.Ranganayskulu, S/o.Chinnam Venkatalah,

aged about 22 years, OcciCasual Labourer,
CTO Tirupati, R/0.H,No.867/A, Kotakommala
Street, Tirupati . :

M.Sekhar, S/o.M.Gangaiah, aged about 27
years, Occi:Casual Labourer, CTO Tirupati,
i/0.H.No.Sevappa Coleny, Avilala, Tirupati
(North) |

K.Muniraja, S/o.K.Krishnaiah Chetty, aged
about 26 years, Occilasual Labourer, TC
Nagari, R/o.H.,No,4-27, Janapaline, Nagaril

S.Venkataramana, $/0.5.Chennabba, aged
about 28 years, OcciCasual Labourer, TO
Palammer, R/o.T.M.Gollapalli, Pedda Uppa=
rapalli Post, Somala-Mandal, Chittoor Dist.

P.Thayub, S$/0.P.Fazluddin Saheb, aged 21
years, OcciCasual Labourer, TC Pakala,
R/0.H,No,18/89, Subedar Street, Punganur

G.Venkateswarlu, $/0,G.5ubba Ramaiah, aged

about 21 years, OcctCasual Labourer, TC:
Punganur, R/c.Matli Thogatapalli, Agraharam
Post, Veeraballi Mandal, Rayachoti.

M.Seetha Ramudu, S/0.,M.Sadguru Murthy,
aged about 23 years, OccsCasual Laboureér,
ZT0, Tirumalai Hills, KH/o,.Govindapalli,
Sirvel, Nandyal

P.S.Madhusudhan, S/6,R,.S,.5urendra Kumar, .
aged about 22 years, OcciCasual Labourer,
CTO Tixupati, R/0.P.C.12, Police Line,
Tirupati

&

2




/o2 1/

P.Surendra Babu, 5/o.P.Narayana,

aged about 25 years, QcciCasual Laboursr,
T.C.Renigunta, R/o.Santhapalli village,
Kenipakom Post, Thavansmpalli Mandal,
Chifteor

K.Rumar, S/o.K.Venkatarathnam, aged
‘about 24 yzars, Oce:Casual Labourer,
T.CoPunganur, Rfo.Kalvathi village,
Thirulapalll Post, Peddapanfari Mendal,
Chittoor - : :

tHoVenkataraghavulu, 5/o.M.Ankaraiah,

agod about 25 years, Occifasuel Labourer,
ZIC, Tirumalai Hills,R/o.Manga Nellor Post,
Sullurpet, Mellore bistrict

S.Sudhakara Varme, S/e.5.Madhava Haju,
agod absut 29 years, OcciCasual Lebouroer,
270, Tirumalai Hills, K/o.O0pp.Kendriga
village, Vis<Vada alapet Manda?!, Chittoor
Eiatrict;. . . .

AV .S5.Prosad, S/é@A.Venkata_Ramana, aged
about 18 yoars, OcciCosual Labourer, 270,
Tirumalai Hills, R/0.C. Typo~d7, Tirumala

P.Kémar,‘ﬁfa*P;ﬁagaaiahg 2ged about 22
years, Uccslasual Labourer, TC Kalobasti,
R/o,Chulopalli village, Kepugunnery Post,

' Sri Kalahasti

P.Nenkataiah, 5/0,.P.Veoraswamy aged 26
years, OcciCasual Labourer, T.C.,Kalahasti,
&/0.Chulopalli villege, Kepugunnery Post,
Srikalahasti i

S.Karunakara Varma, S/0,S.Kotswars Raju,
aged about 23 years, QcciCasual Labourer,
T.CsChandragirl R/esKendrigs villago,
Vadamalapeta Mandal, Chittoor District

K.Raveendra, 5/o.Kothakota Munikrishanatih,
8ged about 2B years, OcciCasual Labsurer,
iC Pakala, H/o.Appalaya Cunta village,
Vadamalapets Mandal, Chittoor

P.Seshadri, SfomP@Vﬁukataramaiah.\agad__
about 22 years, VceiCasual Labourer, CT0
Tirupati R/e.Upperalaili village, Tirupati

H.Kasim Shazif, S/o.M.Hussain Sharif, aged
ebout 21 yeers, OceiGasual Lebouroer, TC:SVY
Tirupati, H/o.H.No.31-A, Bazar Street,
Tirupats

P.Manjula, $/0.P,Chandrs Reddy, aged about
24 years, OcciCasual Labourer, TC:SVU,
Tirupatl, R/0.H.No.53, Nohru Street,.
Tirupati : ‘ |

P.Raghupathi, 5/0,P.Anjaneyuly, aged

about 25 years, COccsCasual Labourer,
CTO:Tirupati, H/oH.No 6-13-23/8, Ambedkar
Colony, Tirupati




/73 | - |

#uNagarasju, S/o.ARangaswany aged about
.22 years, OcciCasual Lebsurer, RIC:Puttur,
fi/oNepagunta village, Puttur Mendal;
Chittany . S

26,

¥«Chendrs Sakher, S/o.V.Krishnaish, aged

- abgut 29 years, OcciCasual Labsurer, CT0:
Tirupati, R/o.T.pP.Kets village, NHagalapuram

Mandal, Chittoor Blist, -

X.Shivaji, S/o.¢,Peddabba, aged ahout 9
years, DocCasuzl Labourer; DTO Chittoor,
R/0.BuN0.24+193, Kodigomta Palle, Chittoor

27,

284

K JSanchare H/agﬁ,&aguiéiéh} ﬁgeﬁ 2?,yeaxs,
QcesCasual Labourer, TC Piler, R/n.Telocom
Contre, Piler, L : _ '

Seidahabeni Basha, S/Q,S.Maz@éé, agﬁd,aﬁaut
2® yearsy; UcciCesusl Laboursr, CTO:Tirupati,
R/o.Thondavooda Post, Chardmagiri Mandal

‘30,

P,Balaji, S/0.P.Subremanyam, aged 22 yesrs,
ScoiCasual Lebourer, CTR Tirupati, R/o.
HJ¥0.503/0, BR.Colony, Tirupati |

31.

R,5aravana Perunal, 5/o.V.hisnachandran,
aged ebout 20 years, DcciCasual Labourer,
R/o.l4.No,28-288, E.Uress, Ramegar Celony,
Ghitteoor . o _

33. 8.Chouse Basha, 6/0.K.5.Basha, aged 16

years, CcesCasual Labourer, DY) Chittoor
B/o.D,M0,5-612, Aragonda Road, Santhapet,
Chittony i ‘ . ‘ "

N.Abrahim ¥ennedy, S/h.%,ﬁahimai Dass,
aged 2% vesrs, DcciCasual Labourer, {T0
Ghittoor, K/o.H.Ne,2~293, Readspet, Chiticer

34,

35, MoAyub All Rhan, 2/o.M.Satharkhan, aged

3% years, QeciCasual Labourer, WIMx@kittese
piex T Pller, Rfo.Prakasam Road, Piler
36, GJeurall, 5/o0,6.Krishnapps Chetty,

2goed about 19 years, Oveilasual Labourer,
TCsB5VU Tirupatl, R/o.Maridwara Colony,
Hear “henns Reddy Colony, Tirupati

3.

T;Chimﬁa éh@ncﬁaiah, &/om?gﬂaraiah,‘ageﬁ
about 23 years, DesiCagual Lebourern,
CTH, Tirupeti, R/o.Sonjay Gendhi Nagar,
1% 10t~ Streat, AX Wagex, Nellore . ., Petitioners/
: Applicants
AND
Syl - B .
Toelecon District Menager,

p

T4,

(P

upati , C ++» Respondents/
3> Th3 ke Hedm 0% ont wor metasy feanenig5R004eRLS J
Fox the resgons stated in th@'aﬁca@panying ﬂé;_

affidavit, it is grayed that this Hen'ble Tribunal




A

may * be pleaseé to take caqn&zance of ﬁhe Cant@mpt

af’ﬁvurt aqminst the Rﬁgpﬁndent haxein and. puhish

hi

accarding to Law for his wilful auﬁ aaliberate

di. obadiamra nf the crdaxs of thi% Han’ble Trxhunal

passed in G&A.ﬂo.132@/9? dated 03,10, 199?& whila

dixecting him to implemant the jﬂdgmant far%hwith

. and pass any other order or orders as 15 doemed fit,

prrger; ﬁécessar9.aad expedient in the e¢ircumsiancos
of |the case, ' L
Hyderanad, | \
i ~12-1997 . Counsel for the Petitioners
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IN THE CENTRAL ADMIMISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

Betw
C.5u

Tele
Tiru

AT HYDERABAD
C.PWNO, OF 199%
IN
0.ANO, 1329 OF 1997
eens
bbarayudu and others | .+ Potitioners/
Applicants
o And . -
R oAt A |
com Disirict Manager, ) .
pathi- - - ' _ <+ Respondent/

Respondent No.4

AEFIDAVIT

A —

o

1, C.Subbarayudu, S/o.Chinnam Venkataiah, aged

about 29 years,cogc:Césual iabougér, C10, Tirupati, R/b,

H,No

1.
well
this
who
2,

O.A

temp

Stat

qguen

4467/A,‘Upgt&ﬁrs; Kothlommala Street, Tirupati,

"do hgreby solemnly affirm and state on oath as follows:

I am the Petitioner No.1 hexein,énd‘henee-l am
acquainted with the facts of the case, I am filing
affidavit on behalf of the other Petitioners also

guthorised me to do SO,

I respectfully submit that we filed the above
seeking dlrections‘to‘tbe Raspondents te¢ grant
orary status and regularisation of our services
xtending the Casual Labouré:s {Grant of Temporary
s & Regularisation) Scheme, 1989 with &ll conse-
tial benefits. ‘All of us have completed morethan

240 days of work every year and have become eieigihlé

for

said| 0

the

grant of temporary status and regularisation, The
oA filed by us was disposed of on 3,10,97 with
following directions:

i) The applicants may file a representation,
if so advised, within four weeks from today

to the respondents with the same relief as




e’

3.

/1 2z Jf

'ﬁentained in this O.A.
18) 1f 1% is found that the applicants are
actually working as of todey, the respondents
shall.examiﬁe their claim-énd take apprmpriage
decision in the matter., A copy of the decision
s6 arrived at shall be conveyed to the applicants.
In caﬁa the claim is xejee%e&; reasons féx_reu
joction chall be coomunicated,

© 43i) The aepplicants shall not be disengaged
until a period uf'twa‘weeks expirés after the

dﬁciaimn on the reppesentation is taken,

Accordingly, we sﬁhmitteé'oﬁr'tapresentatians

enclosing 4 copy of the order of this Han'bla Tribunal

anﬁ}mwwﬁhph +» As i3 ovident from the'diréctions
issued by this an‘bla Tritunal as extracted above the

Respondents have to exsmine dur claim fck‘grant of

temporary status and regularisation and take appro-

priste decision in the matter and the seid decision

hasg

to be conveyed to ug. We should not be ¢isengaged

until a pericd of two weeks oxplres after the decision

on the representetion is taken adversely., The office

os £

herd

in @

of the Chief Geoneral maﬁagex, Taleccmmunicaiigns, L.Ps

:16, Hyderabad has algo directod the Bespontent
in to fmplement the order of this Hon'ble Trikunal
A0 1329/97 vide Lis lettor d4.06.11,97, 1t is

catﬁgarically mentioned in the said lotter issued by

tha

office of the Chiof Goneral Manager, Telecommunica-

tions that the applicants should not be d&sengaged.

until an appropriate decision is made and communicated

to the aﬁplicénts, However, in utter disiegard to

the
the

directions of this Hen'kle Tribunal as well as

letter datad 6,11,1997 of the office of tho Chief

General Manager,Telecommunications, A.P.Circle, the

Respondent herein disengaged us without passing any

orders of termination or retrenchment, The salaries




/1 8 7/

due tc ug are alse not paid to us. This amounts to wilful

and deli eratecﬂisvb@dience ‘of this Hon'ble Tribunal dated
ﬁ3.13.19 7 40 0 t.A.ﬂo.1329/97. wilful and deliberate disobe=
dience of the orders of this Hion'ble Tribunal by the Respondent

heresn,a ounts to grave and exfacie contempt of Court attrac-
ting the provl stons of ﬁhe-Cantempt af Gourts Act. The

Reépandents have shown scant respect to the judgment of this

tion’ble

1t is ng
of Jisti

of tﬁis
Yexzént
Act for
éf“this

4, - Honce, in the interest of justice it is prayed that
this an'ble Tribunal may be pleaced to take cognizence of
thecnntmmpt of Court against the respondent herein and punish
him acgg;ding to Lew for his ®ilful and deliberate disobe-

dience of the orders of this Hon'ble Tfibun&l pagsed 1n C.As

pund shment under ithe provisions of tontempt of Courts

Tribunal and it sets a bad ‘example to the common mang
4 opéumto the respondent 4o interfere with the course
ce by wilful end deliberate disobedience of the orders

Hon'ble Tribunal. The respondent herein doserve dew

his wilful éna délib&raia disobadience of the orders
Hontble Tribunal. -

No.132 /9? dated 03, 19.@@9? wh119 directlng him to ioplement
the judgment forthwith and pass any ather order or orders as
is deenmed £it; proper, necescary and expedient in the cire

cumstances of the case.

Sworn and signed before me

on this

cember,

4097,

the day of De-

Deponent

Bofore mo




IN [THE CENTRAL ADMINISTRATIVE TRIBUNAL: HMYDERABAD BENCH
- AT HYDERABAD
C.PNO. OF 1997
IN | |
* 0.AMNO. 1329  OF 1997
Betweens | | |
GaSubbérayudu and others s Petitioner/ -
' S Applicants
And
Srie Q\Q&Wh’%-ﬁ | ‘
Telecom District Manager,
Iirupati o : . » Respondent/

T T 2 T v 25 e e T e 5 e £ S v S i T e e 2 w2 e 55 s S e T e [ T i ST et T i e e I i T s T

“

1

C.G aM_. ,A—.P@Ci.rcle to

Respondent 01 I
2. 03.10:97 Order in 0.A.N0.1329/97 02 to 04 11

Hy
D1

-Respondent No.4
MATERIAL PAPERS INDEX
No. Date  '‘Description @ Page No. Ann.No.

+ 06.,11,97 Letter from the O/e.

by this Hon'ble Tribunal

rderabad - '

g w1297 ~ Counsel for the Petitioners




- —— T—T— s e o e e e - R AR A s i,

__\\

DEPARTHENT OF TELECOMMUNICATIONS 7 B

N

BYLART SEUR 70T w1 wisn To,
. wrsicl GF rag ‘ The Telecom District Manager
Chal Geu-_—').'-.Imnu_'-,F:.-I.:..-..-:u:--uumuuua TIRUPFPA 71
Ity ultn, FAuRie..f) w01, :
Andhra Pradash, trvderabad - Sou g0t

Lr rio . TAYLCGC/S-25a/97 dtd the W11.97

T T e T T e e e e et e e e e e e e e o = = e e e A e e e e —_—— —_———

Sub :-Iaplementation of judgement of 0.A.ND

[T

LI2% /97 filed by sri.C.Subbarayudu and

I4 srhers casual labouesr —req.

kkx

A copy of Judgment dated I-10-97 in ‘0.4 NO

1329/97 is|sent herewii-a .

The Ram ole Central Adminisration Tribunal, .hvder-

-

_',J abad has disposed off the 0A with a direction to the department

todispose @ft Lhe reprwswntation.

Hence you are requested to forward the representa-—
tiaoans of the applicants if any received along with parawiss
~amments kg this offic. and not disengage the applicamts untill

-

cand appropriate decisicn is made comunicated to bFhe applicants.

Mattey may be treated as Most Urgent.

Encl:~fAs above. . ’ i

Y - E o
< . Asst, Goneral Manager (Legal)

Ofo C.G.M. Telecom
AP, Hyderabad.

.
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IN THE‘CLHPRAu ADMINIJTRATIV’ TRIBURAL. HYEERnEAD BE NCH

’ < | AT HYDERABAD | ?3E
;L*/ . X
Q\‘2398/97 ' ... dewed s 3-10-97
| . 0
Be tween - R

. 1. ¢ §ubbarayudu
2. P.NJ Giri Prasac X
3. S. Kanaka Durgaish Coeh e
4., P. Venkata Ramzna O &gﬁbd~%

‘5.‘C;'ganganayaku1u . I

¢, ¥. Sekhar
. Munirsje
gsnkataramana
ayub
Venakteswar&u
Seetha Ramudu
Mathau;ﬁar . : N
Surendramfahu ‘ . ? th ' )
) kumar il :
enkatarag‘avulu
udhtkara Varma

l
a
-
.,

| 413 .

15, W

{S. Prasad
Ven&;taic 1
20. Kar nakarg Varma ' .
21. aveendra . _ ‘
22. p..Seshadri ; TR
23, H. Kasim Sharif y o
24. p. Mapjula : ’ i
25. P. Raghupathi
26. A. Nagaraju

27. ¥. ¢Chandra Sekhar
28. K. Shivaji - |
29, K. Manohara s Lo
30. 5. Mahaboob Sasha I S
31. P, §alaji , - " '

'

19,

[
ot
L ]

e Urh t-.;nan_w_'-_;u uy &"*é Qo z& s

- » L] . w

- 32. R, Saravana Perumal ! i $, - ok
33, S. Ghouse Basha T n
E%; M. Abrahim Kennaﬁy ' ' I

5. M. Ajyub Al{ Khan S
6. G. Mureli, and ' - L ! .
37. T. éhinna Chenchakah : Applicants

and

o

Te lecom Comuis
Haw Dolhi

Joo | :
| | ?

1. The Chairman.. Lo ?
%ion '




Q4
Cangy
i

'inﬁ

0@3098/9 | ' dated 5 3=10-97 |

Orel

i)

witn

rclief as. conta2ines L7 v.is. O,

ii)

25 of today, the re’, »n -nts

decibion so arrive. at small be conveyed ;to the applicante,
In cpse the claim (s rejszi-d, reszdns for rejection shall b

commnicated,

of two weeks expires after the decision jﬁ the gapresentatid.
? . . . |

is tiaken. -

Orders

order (per Hon., Mr. K. Rajenica nrasad, Member (hamm.,

1 : i

Heard Mr. V. Venxa: .zre kao for the spplic:nts anc
i ' :

|[J. R. Gopal Rez for the respondents.,

[SERS

Trne facts oOf tnis case &5 girilar to thost conrained in

11/96 and OALB13/37. Tne direction contained in the

¢ Oas are applicedfe ir this Okl Accoriing .y '« tollow:
RN f
girectiong Are icsued ‘
' e ,-‘_‘)f, _

|
Pne .gpplicpgnets mi, 0.0 & représentation, ifiadv. .o, ;

, . . . . 1
in fo weeke fro ot o, €S gL repunuenth with the an

t-e anclicynte are actua=zl

I Sl

1
§

If it is foun: tné

1G]

~all examine their clair &nt

appropriate de..71om in the matter. & copy ©of =’

i

——

i

The applicznts sn:.l not b disengéﬁed un~il a perioc

| |

The OA 18 disposed of thus at the a%mi sica stajeﬁ

¢

' {
~ ! ! |

P gwfwg v

€BRTIFIED TO BE TRYE OOKJ o #

| NG ' Clin ‘
v é}{\}\&ﬁ'ﬁ@j Sm | '
Ao ;

-~

COURAT CFFICER
Gidiu NVIFAT gty
ecl"-r'al'.".dﬂl_‘.m:lra‘.i\c Triwuan'

EFRTF R AT s

HYDLHABHJBF\'“
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
C.P.No. g of 1998
IN

0.A.No. 1329 of 1997
Between:
C.Subbarayadu & others. .Applicants
And
Shri V. Rambabu,
Telecom District Manager,
Thirupathi. ...Respondent

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT

I, ViRambabu, S/o V.Ramachandraiah, aged 42 years R/o Hyderabad
solemnly affirm and state on oath as follows.
1. I am

working as Deputy General Manager{Sw & Plg) and earlier |

worked as TDM! Thirupathi and I am respondent in the present Contempt Petition. 1am

well acquainted with the facts of the case. All the material averments save those that
are expressly admitted herein are denied and the applicants are put to strict proof of
the same.
2. It is submitted that as per the written statement of Shri V. Ramakrishnaiah

STT/Tirupathi all the applicants herein were engaged by him in various Telegraph

o

for C.G.M. Telecom, AP

Offices of Chitt
of DOT issged 1
regarding enga
appropirate tul

Krishnaiah. It

bor district. All of them were engaged by him in violation of instructions
from time to time. There was a serious objection from the Audit party
bement of these applicants in telegraph offices without following
es of the department by the then Superintendent in-charge Shri V.Rama

is also suspected that some un-scrupulous methods were used b\y that

officer in engagement of these applicants. Disciplinary action is contemplated against the

Atth‘EBT—"Q? M,

G.V.R. SETTY

A.G.M. (Legal)

; E23 j

Deputy General Manager (SWP)
QJo. the C.G.M. Telecom, A.P. Circle

Hyd. - HYDERABAD-500 Q&d.




officer and He is kept under suspension w.ef19.897 all the applicants were

subsequently disengaged and none of the applicants in the QA were working on 3.10.97.

The work of deLlivery of telegrams hither to done by these applicants is re-distributed

among the regular staff. |
3. It is submitted the Hon’ble CATHD on 3.10.97 ordered in OA 1329/97 as

follows: .
. ‘l R
(a)  The applicants may file a representation if so advised within 4 weeks from today

to the respondents with the same relief as contained in this OA. :

(b) Ifitis fouLnd that the applicants are actually working as of today the respondents
shall examine their claim and take appropriate decision in the matth;:r. A copy of the
decision so arrived at shall be convyed to the applicants. In case the clﬁim is rejected,
reasons for rejection shall be communicated. ..
" (¢)  The applicants shall not be dis-er;gaged until a period of 2 weelulics expires after the

decisio,n on the respresenation 1s taken. : |

4. 1t is submiited that none of the applicants were actually workiné as on the date of
the judgement. None of the applicants has filed representation wnh me as TDM,

i " i R - ° g&uﬁ#—u—v
Tirupathi or in m)l of’ﬁce till the expiry of 4 weeks time given by this Hon’ble Tribunal.

However, the aplphcants submitted representations direct to the 'CGM Telecom,
Hyderabad which |were received by CGM Telecom, Hyderabad on 7.11.97. None of
those representations were enclosed with the details of their engagement etc. As

such the office of CGM Telecom, Hyderabad has asked these app]icanl_ts for submission

of the particulars regarding their intitial engagement as Casual Mazdéors alongwith a
|

copy of employment exchange letter sponsoring their names and certified copy of their

working days particulars from the date of initial engagement vide CGMT, HD letter

No.TA/TFC/OA No.1327/97, dated 5.12.97. A copy of the letter addrcsséd to applicant

Attestor %&M

G.V.R. SETTY Deputy General Manager (SWP.)
A.C.M. (Legal) Ojo. the C.G.M. Telecom, A.P. Circle
for C.G.M. Telecom, A.P. Hyd, HYDERABAD-500-001,




no.1 herein is enclosed as Annexure R1. Similar letters were addressed to all the

applicants.

5. It is-submitted that ‘1'11 reply to the above letter most of the applicants submitted
that they were erJ. aged on (l)ral orders of Shri V.Rama Krishnaiah,r Superintendent in-
charge, CTO, Thi]Epathi and asked CGM to verify the records of Superfntendent

In charge CTO, Thirupathi for their continuous engagement and the vouchers signed by

them while receiying payment. However, the applicant no.1 and deponent in this CP in

his reply dated 2b. 1.98( Copy enclosed as Annexure R2) stated that he was engaged on

oral orders of ol\e Mr.K.Sampath Kumar, whose designation -is not disclosed by the
applicant, instea{l of forwarding certified cdpy of working days particulairs he furnished
an un-signed statement in the proforma called for. The replies received from the

applicants clearly establish that these applicants were engaged by the then CTO,

Superintendent in violation of the instructions of DOT, ND.

6. . It is submitted in reply to Para 3 of the Contempt App}icatljon th(;It though the
applicants failed to submit their representations in time and without giving ;ny
information necLssary to establish their claim as stipulated by this Hon’ble Tribunal, the
'CGMT,HD is considering their representations. The delay in taking decision in this
regard is only due to the iun—cooperative attitude of the applicants. AThe CGMT,HD on
6.11.97 instrucﬁed me to forwarded the reprqsentations of the applicants if ény received

alongwith paraiwise comments and not to dis-engage the applicants till an appropriate

decission is taken and communicated to the applicants. As the applicants were already

dis-engaged pAor to the order of this Hon’ble Tﬁbunal the question of dis-engagement
after the direclions of H(;n’ble Tribunal does not arise. Thej applica‘nts mis-lead tl}iS
Hon’ble Tribudal during the hearing of the OA on 3.10.97 that they were working.

7. It s 311bmi&ed that 1 am having highest regard .and respecf to this Hon’ble

Tribunal and there is no dis-obdience of the orders ot this Hon’ble Tribunal.

Attestor

G.V.R. SE'ILTY
| A.G.M. (Legdl)
for C.G.M. Telecom.|A.p, Hyd.'

Deputy General Manager (SWPJ) .
Oj¢. the C.G.M. Telecom, A.P. Cirgle
- HYDERABAD-800 001,




In view of the above, it is submitted that there are no merits n “I:Ithef Contempt .
! "
Application. Hence, it is prayed that this Hon’ble Tribunal may be pleal'sed to dismiss

!

the CP and pass such other order or orders as the Hon’ble Tribunal ma‘lfy deem fit and
. I

proper in the circumstances of the case.

Deputy General Manager (SWP)

Solemnly sworned and signed Oj6. the C.OM. relecom, AP, Circlé

before me or this  day HYDERABAD-500 001,

of April, 1998 at Hyderabad. ]
Ant‘s?(;na/ f

©.V.R. SETTY
A.CM. (Legal) ‘
gor C.G.M. Telecom A.P. Hyd.



DEPA RTM ENT (.)l"l'l'l'll .IC(TOMI\'IUNI(.‘A
Office of the Chier Gene

ral Manager Te]ecom,A.P.
. No.TA/TFC O.A.NO_.1329 9;?'__’__.___ Dated at HD-1
Y : _ e
Shri @ Subbareyudu,
C/ q’I‘elegfaph 0fﬁce$/%mnreeﬂ#es,

g .

Sul;i:_-CasﬁfgI labour- Graut of Temporary Status-Reg

£:. e 55 - ' \ .
Ref Your E‘Mat&m dated }a-m..w

't
ek
i

_ e& Desn, Name&Desn
Roll.No. of Supervi- of Supervi-

. sory Officer Sory Officer
_m,mj_ﬁ_,ﬁ‘____..w\ﬂ’\____ Lliicer
Y

i
!
The above informntipn!

!
'may )I_g_@g_g_b\c got attested by Supdt
I/c, CToO, Tirupathi fo

T Mg original records to him for
Verification, - {zﬁﬁ |
77% : G.V.R SETTY -
Askt.General Manager(Admn)
, M.Telecom, A.P.Circle,
Hyderabad.
Copy To:-

shed by the representee, attest
o under intimation to




L

‘0. Su Mn fzayuﬁu“

Part-time Casual Labour,
Teleconm Centre,

SRikprahnsyl - 517644

~Andhra Pradesh Circle, o _ R

lewter on /5_——/2— IF .

:‘the working days put in by me as casuial wazdoor as_per the proformg
7% indicated in the above cited. letter,

for conferring temoorury ubdtu and rc"ularindtion.v-"

Dated at 2o. |98  Tiywedy -

To o

The Chief General Manager,
Telecommunications,

HYDERABAD - 500.001,

(?77rnba%y% Propfen (24¢myn¢(;>
ReSpected Sir, '

Subi~ Casual Labour = Arant of Temporary Status -- rog
L Ref:=- SHds Lr. MNo. TA/TFC/U.A, No.1329/97 dtd ~11-97
7

~ 000 =~ ‘
I humbly'cubmiﬁ’the following for favour of sympathet

consideration and judicicus disposal,
I was served with the copy of the above refferred:

. I submit thet I was 1n1t1111; engaged as casual .
mazdoor on -01?/’05’/ /1992 on the bhasis of the oral orders of
sci. K SAmBOTH KumbHE . No orders in writting were issued
to me in connection with my enyagement ns casual mazdoor, * However

the continuous enga 'emont "of me as casuul mozdcor is vvinent from

the recorgs main%‘a ned At gggggﬂagzéigfﬂz ’r/c EUPA?T/ —C/quﬂl”-z"”"':@—
In this connection the vouchers sipgned by me w“ilec“

receiving the payments mouy please be referres to. I further uubmit
that I was not sponsorcd by the Exm Employnent exchunge and the
same was not insisted ot the time of my engagcwent, However my

employment exchange reg raticnp Nusber is _1?4?&%%1/3%3

. -1 am also urnishlnb herowith the paf@icular of

I enrneat‘y request you to kindly consider my case

Thanking you, .
' Yours faithfully,

o C . Subtaroupuahr
Encl:~ Particulars of : :
working days. PART=TINE CABUAL Li.UlR.

the January 1998, - N ' C C. S‘uﬂﬂﬁ@'g/qw)

Copy m@g@ posted to. C 0T 1hydoroboal

nfﬁp Lave ciﬂ%ﬁj
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ELECOM=CENTRE; SRIKALAHASTI = 517644 o

l‘l.U-C

CERTIFICATE OF NUMBER OF DAYS WORK ED

. This is to certify that Seri C. Subburayudd 5/0 C. Vamkata

werked a3 Cenmtraoct Llabeurer in thig,ofrice for u peried of 724 days

ctarting frem 8-8-1992 te 31-7-1
the sutlies of Farask, Watering,
during the ubeve peried.

Flace: Srikalahasti . (SMT ' P NCHARGRINANES
Dtd; 10-01-1998. ) \ MLECOM CENTIS

e Sk A fp R

994 ceatinueusly and he perfermed|
Cleaning and delivery of Telegraus

uk
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYD&RAEAD

© C.p.NO, @ oF 1998
o Cow
DAND T1329 - QF "997
Between:
- Q4 Subbarayudu and 17 ' . -
cthers <. Petitioners/
- ' Applicants
And -
Shri.V.Rambabu, ‘
Telecom District Manager, _
Tirupati and others «» Respondents/

o
a3

BENCH AT :3 HYDERABAD

Respondents

EhJQINLEh AFFILAVIT FILED ON BEHALF OF THE
SPETITIONERS

1, C,Sbearayuﬂu@'SXQ.Chinnam Veri~
kataiah,'aged abaut 31 years,’ Occsfasual Labourer,
CT0, Tirupati, R/b.H¢N954é7/A, Upstairs, Kotako=
mmala Street; Tirqpati;-having'temporarily come
down tc Hyderabad, do hereby solemnly affirm and
state on oath as follows: t
1. I am the Petiticner No.t in the above
€. and 25 such 1 am well acquainted with tﬂe
facts of the case, I am filling this rejéiﬁder
affidavit on behalf of the other Petitioneﬁé‘also
who authorized me to do so. | .

2. I have perused the ﬂépiy Affida%it

filed by the Respondents in the above C.P aﬁa i

deny all tho allegations save those that are %peh .
cifically admitted by me hereinafters 1The Resbpn—'
dents are put to strict proof of the rest oﬁ_the\\\
allegations. | T
3. ltAis iespectfﬁlif'gibmitted that the | .f
Respondent has made wild and vague allegations I

against the Pefitioners in péragraph 2 of reply



Il 2. 1/

affidavit without any evidence and basiss

The same was denied and %“he respondent is
put to striqt proof. It was admitted thati
the Petitonors were engaged as casual labou-
‘rers for the routine and perennial nature of
work of delivery of telegrams in ‘the deﬁait-
meni. 1t was also admitted that the sald
work is now being attended to by the regular
staff which means that there is no cessation
of work and that the work is available, 1t~
is claimed that the Petitioners were_termina¥
ted prior to 03-10-1997 on the gzouﬁd?that
their initial engagement 2s casual labourers

was suspected to héVleeen made by thg_then

Superintendont 1/C on some. unscrupulous methods.

The alleged terminaticn of the Petitioners on
the said ground amoun s to casting stigma and
imposing the punishment of removal from se$~
vice in guf utter violation of prin;iples

of natursl justicé. It was vaguely stoated
that the Potitioners were &erminated without
furnishing any dates of disengagement. It
is not correct thet they were terminated

prior to 3,10;199?. In fact we were not
permitted o discharge our duties after
3.10.1597 without'paasing any éiders of
termination or retrenchment, The action of 1l
the respondent in diaengaging 4s is viola~
tive of the instructions issued by the Chiefh
General Manager. Teiecom,‘ ..aclrcle, Hyderabad
and principles of natural just1CG. As such
they are deemed to be in service with all

consequential benefits, It is not correct




V' Vankeateosran koo
Covrel for felikemens



13/
that tha.engagemeht of the Petiiioners as
c¢asual - labourers was in viclation of the pepa-
rtment of Telecommunications, Néw Delni, It

is wholely falséitha;_the,?étitiopafs mi slead

" this Hon'ble Tribunal., We were working on

3,10.1997 as gwaska casual labourers, It is
anly the respondent who is trying to mislead

this Hon'ble Tribunal that we were disengeged

- prior to 3.,10.1997 without showing any‘évidehce

of orders of termination o:'ratrenchmenég

in the facts and cireumséan;éé.
explained abeve: the respandent'ié.gﬁiltﬁﬁof
exfacte contempt of this Hon'ble Tribunal as
he wiifully and deliberately diéobeyed the
orders of this éoﬁ'ble,Trihunal énd as sﬁéh
he dessrves detérreﬁt punishmént as‘per‘the

orovisions of Contempt of Courts Act,

Sworn and signed before .}%
me on this the = day
August, 1999,

Deponent

Before me

‘Advecate 33 Hydefg?ad
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- 3.10.1‘@?‘7,&5 saagka casual 1abaur&i"
only the rutpencent who g trying &
this Hon‘ble Tribunal that we were a1
PTior to 3.10.1997 withaut showing any _ |
- of aréers of twrminatian or retr&ﬁahﬁﬁnia | | l
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affidavit without any evidence and basis.

The suﬁo w28 denied and the respnndent is

pPut t3 strict proof. it was admitted that
tha P~titonors were engaged as casual labou-
rers for t'e routine and perennial nature aof
-%ork of delivery of telearams in the derart-
ment. It wvas also admitted that the sald
work 1a now being sttended to by the reqular
staff vhich zeans’ that there is no ceisation
of work and that the wors is cvailable, It
is clained that the Petitionors wese termina-
ted prior to 13-1)-1097 oa the grounc that
tholr initiul engagement 2s cosual labourers
was sJgpected 4o have Heen made by the ttun
superinteadent I/C an so3e unscoapulous nothods.
The .1leqg~d teroinatiar A e dotlti-nore on
the s&ld qrodnd wounty to casting stigna and
imrosing the phﬁishment 3f removal from sexr-
vice in Rug utter violatiosn of rilnciples

of fatursl justice., It vas vagiely slated
that the etittoners were texminated vithyut
furnishing eny daotes of ¢lisentcngaunt. It

is not correct thet tney wuse teratinatad
Prin %o 3.12,1997, [n fuict we woese not
pernittcd 2 dirchesgu our dutizs after
3.10,1997 wmithaat pos A a0y ovdeit of
tarninaion ~r setyops) wni, The wctizn of
the res.ondent in dieangajing @s is viola-
tlve 27 tne notruct!ans Sesed by the Chief
Generel wianager, Telecoa, Sf.r.cizcla, liyderabad
and rrinciples sf natural justice. As such
they ~te decued to be 4n service with all

contequential beneltis, It is no: Ccuriect



I8N THL CENTRAL ADMINISTAATIVE ThIBJHAL: HYOERABAD
BENCH AT :3 HYD:RADAL

c.omo., §  OF 19%
IN [
0.ANDS 1329 OF 1997 |
Between: ;
C.Sahharayudu snc 17 |
others .. Petitionors/
Applicants
And
Shri.V.iembabu,
Telecon uistrict Mdanager,
Tirup.t!i end .thers .. Peaspondents/
] Respondents

KoJollacd, Arblu VIT Folic o wltLE 0T 1R
ceTLICHL S

1, C.subbarayiu, S/e.Chinnen Ven-

katciah, 3a-aa about 31 yuurs, SLClwwtddl Laudar i, ]

ST, Tirarsaty, 4/ HNo.467/0, Jpscelrs, Lotako-
s ualy otrest, Thiuprty, bkavies teaporarliy coxc
dann t: Hyde: abed, co teicty solcnnty affirn 4nd
stats op 2tk as followss

ie iesthe d-titianes Me,¥ in tho abve
Cef end 82 guch 1 81 woll acusinted with Lhe

factsy of thr cur2. I oo f0An MAs e joinder

afflvevit an Bohalf of tie o%ha. " 4itlsners also

whn authazized a2 4o 72 30,

2. 1 have ,srused e Roply AfPidavit |
f1led by the Rusronlent's in v, alova C.> and 1 ;
auay all the alle-atlons save thaee that are spo-J
oifically admitted by me herzinafzer. The Raespon

duate are put to strict proot of tie rett af the

allegations. |

!
3. It is respectfully submitted thet thl
t

/
|

!
|

.« . 6rcunt bas made wild &nc vague allegations

ageinst the Dotitioness 1n pasdgreph 2 of roply

i
!
:
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